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[Shrimati Sharde Mukerjee]

tion as to why Shri S, N. Mishra’s camments
on the Supreme Court’s judgment on the
Bank Natienalisation Act were mot accepted
by AMR for bradcast. The second was in
regard to the situation in Laos, No reply
has come oa these.

MR. SPEAKER : I do oot know what
has gone wrong, cither with me on with
members.

SHRIMATI SHARDA MUKERIEE :
This is gross discrimination.

MR. SPEAKER : If any member wan(s
to discuss any matter about a motion or
Discusssion, he could see me in my cham-
ber. 1f th: lady member had seen me in
my chamber, 1 would have told her that
it is coming up tomorrow, I have already
taken a decision. There was no use raising
this point here*

SHRIMATI SHARDA MUKERIJEE :
Bacause no reply had come.

MR, SPEAKER : ~and that too ona
poiat of order, -

1s Shri Basu’s point of order also on

the same lines ?

SHR1 JYOTIRMOY BASU : Previously,
whenever we Tabled a call attention notice,
we used to be intimated as to whether it
had been admitted or rejected by the Speaker.
This wes usder your imstruchions, That
is not being done now. May we requost
you to revive that practice,

We had given a notice on the Shive
Sena’s activitics in Bombay which is posing
a serious problem to the whole country.
1 do not know whether you have accepted
or rejected it We must know what is
happening to it.

MR. SPEAKER : I will look into it,
st G% W aWi : weAE ARy,
gara w1 wA™ Agt wwEri M
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MR.SPEAKER : No please. You have
alreadg taken enough time, and you are
exploiting your privilege. Please do pot
do it,

12,16 brs,

PAPERS LAID ON THE TABLE
Ecosemic Survey 1969-70

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( S8HRI R. K.
KHANDILKAR) : On behalf of the Prime
Minister, 1 beg to lay on the Table a copy
of the ‘Economic Survey, 1969-70." [Placed
in Library, See No. LT.-2551/70]

Papers under Companies Act. 1956, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRAKASH
SINGH): On behalf of Shri Fakhruddin
Ali Abmed. [ beg to lay on the Table :

(1) A copy of the Compay Law Board
(Procedure)Amendment Rules, 1970
(Hiodi and English versions) pub-
ished in Notification No. G. 5. R.
23 in Gazette of India dated the
3rd Jupuary, 1970, under sub-.sec.
tion (3) of section 642 of the
Companies Act, 1956, [ Placed
in Library. See No LT-2555/70]. '
A copy of Notification No. G S,
R. 2763 (Hindi and Eopglish ver-
sion) published in Gazette of India
dated the 20th December, 1969,
under sub-section (3) of section 637
of the Companies Act, 1954.
[ Placed in Library. See No, LT.-
2556/70).

A copy of Government “Resolution
No. 16 (23)63.Salt ( Hindi and
English wversions) published in
Gazette of India dated the 10th
January, 1970, clarifying certain
decisions on Salt Committee's
recommendations notified in Go-
vernment Resolution No, 18(4)/59.
Salt dated the 3rd May, 1961.
[Placed in Library. See No. LT.-
2557/70],

A statement showing reasons for
delay in laying on the Table the
Anoual Report of the National
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249 Papers Laid
Iodustrial Development Corpora-
tion Limited, New Delhi and
Review thereon for the your 1967~
68, [ Placed in Library. See No.
LT-2558/70)

(5) A Copy each of the following
papers under sub-section (1) of
section 619 A of the Companies
Act, 1956 :-

(i) Review by the Government
on the workiog of the Natio-
nal Industrial Devclopment
Corporation  Limited, New
Delhi, for the year 1768-69.

(ii) Anpual Report of the Natio-
nal Industrial Development
Corporation  Limited, New
Delhi, for the year 1Y68-69
along witth the Audited Acco-
unts and the comments of the
Comptroller and Auditor
General thereon, [ Placed in
Library, See No, LT-2559/70 ]

Yiews of the Miaistry of Railways (Railway
Board! on Part 1l of the Report of ibhe
Railway Accidents Inquiry Committce,

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Ibeg to lay on the
Table a copy of the Views of the Minisiry
of Railways (Railway Board) of Part 1I, of
the Report of the Railway Accidents Inquiry
Commitiee, 1968, [ Placed In Libra'y. See
No, LT--2560/70]

CONDUCT OF ELECTIONS ( AMEND-
MENT ) RULES ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULREN GUHA):
QOn be half of Shri Govind Menon I beg
to lay om the Table :

(1) A copy of the Conduct of Elections
(Amendment Rules, 1970 (Hiodi
and English Versions) Published in
Notification No, S, 145in Gazelte
ofIndia dated the 9th January,1970,
under sub-section (3) of section 169
of the Represemtation of the
People Act, 1951,
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(2) Acopy of Notification Ne, S, 0.
146 published in Gazette of India
dated the 12th January, 1970,
making cerlain amendments in the
Delimitation of Parlineatary and
Assembly Constituencies Order,
1966, under sub-section(2)of section
9 of the Representation of the
People Act,1950. [Placed in Library.
See No. LT-2561/70).

AUDIT REPORT, RAII WAY, 1970 ETC.

SHRI R. K. KHADILKAR : On behalf
of SHRI P.C. SETHI : I beg to lay on the
Table--

(n A‘copy of the Audit Report,
Railways, 1970, under article 151
(1) of the Constitution,

(2) Acopy of Appropriation Acco-
unts, Railways, for 19¢8-69, Part
I--Review,

(3) A copy of Appropriation Accounts,

Railways, for 1968-69, Part II-

Detailed Appropriation Accounts,

(4) A copy of Block Accounts (including
Capital Statements comprising the
Loan Accounts', Balance Sheels
and Profit and Loss Accounts,
Railway s, flor 1968-69,

(5) A copy of the Audit Report (Civil)
on Revcnue Receipts, 1969 (Hindi
version) under article 151 (1) of
the Constitution read with sub-
section 3 (ii) of section 3 of the
Qfficial Languages Act, 1963,
[Placed in Library. See No. LT-
2562/10)

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:-

‘] am directed to inform the Lok Sabba
that the Rajya Sabha, at its sitting beld on
Monday, the 23rd February, 1970, adopted
the following motion in regard to the presen-
tation of the Report of the Joint Committee
of the Houses on the Medical Termination
of Pregnancy Bill, 1969 :--



